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L & T Finance Ltd. & Ors.  …Respondents 
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For Appellant: Mr. Vaibhav Dabas, Advocate. 

O R D E R 

05.11.2019  Learned counsel for the Appellant - Mr. Vaibhav Dabas, 

Advocate submits that before the Adjudicating Authority, the matter is already 

settled and ‘Financial Creditor’ has withdrawn the Company petition by order 

dated 9th September, 2019 filed under Section 12 (A) and thus, it is stated that 

the present appeal is infructuous, Advocate states that he has instruction to 

withdraw the appeal. 

 The appeal is disposed of as withdrawn.    

  

 
 

[Justice A.I.S. Cheema]  
    Member (Judicial) 
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